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- Shr1 J.S.Kaushal ' Versus Unlon of Indla and others

-
Appllcant thrcugh counsel Shri RaJeev Sharma.
.On behalf "of - the respondents Mrs. RaJ Knmarl Chopra,.

counsel present. ST oo

~ ' N

;Shri Bajeev-Sharma i@érned counsel for thé'g'
applicant staﬁes that the’relief claimed by %he
appllcant in thls petltlon has been granted and he

1shes to w1thoraw the petltlon._ Petltlon allowed

-~ to be—w1thdrawn.f Petltlon dlsmlssed as thhdrawn

s
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with no costs. 7
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(Kaushal Kumar) .+ .. (K.Madhaya Reddy)
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